
CENTRAL ADMINISTRATIVE l R 1 BUNAL
J  PRINCIPAL BENCH: NEW DELHI

)

RA 226/98 in OA 2584/97

Nevy' Delhi . t li i s tiie day- of Januai'y. 19y9

HOrrBLE SHRI T.N. BHAT, MEMBER (J)
HON'BLE SHRI S.P.BISWAS. MEMBER (A)

In the matter of:

Shr- i Kanh i ya La i .

B-1 /1 . Br.i J V i l iar .
Pi tarn Pijra,

De i li i - 1 1 © 034 . , . . Rev i ew app i i can t

(By Advocate: Smi Subhadra Chaturved1 1

Vs ,

Un i on of India Iin-ough :

1  . Tlvo Sec re t a ry .

Ministry of Defence.

3 O I.! t li B 1 O C r. .

New De1h i .

2, Eng i neer-- i n-Ch i ef ,
.Arm>' Headqua r t ers .

Kashrn i i" 1 loose ,

Defence Headquarters.
PC Mev/ Delhi" 1 1001 1 , . . . . Responden t .s

1 By Advocate: None)

ORDER (' By C i rcL) 1 a t i on )

del ivered by Hon'ble Shr! T.N.Bhat, Member (J)

We have gone tfirough the contents of the RA and

r  i nd 1: ha 1 no gi-ounds are d i so i osed 1 liere i n wh i ch wou I d

warrant exercise of tiie powers of review by us. Vv'e do not

find any rnateriai f law or eri^or- in the judgerneni: under

review. The esservt ial facts pleaded by both ilie part ies

have been takei.i into considerat ion by us and f indings on

the disputed quest ions have been recorded. As a matter of

fact , we riaiji'd part ly al lowed the O.A arid directed the

respondents to cotis i der the ent ire -matter afresh and find

out some reasonable metlicd to redress t he Agr i evances of

the app 1 icant after g i v i i ig sliow cai-.jse not ices to ai l the

person.3 wtio ar-e' ! i lreiy to be affected i f llie re 1 ief

ytX ,



claimed ioy the. appl icant is granted to him and ai

consider including the name of ttie appl icant at sen i

1  of the next panel v,'h i ch is orepaied for pi-omot ion

post of Execut ive Engineers. We do riot f ind any

foi the app 1 i cant to be aggrieved by ttie arc

direct ior'i g i veri by us,- cons ideri fig tlie fact tha

app I icant i iad come to tlie Tr ibunal after a del

several Years and had sought ttiO roi ief for unset t l i

sett led nra11 e 1's . We ai"e also of tlie f irm v i evv t fia t

app 1 icant is aggrieved, by our- Judgement order he

approacti the higher court for- assa i 1 i iTg the same.
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